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4073. ~HRI K. T. KOSALRAM : Will 
theMini.ter eX COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleaaed to state: 

(al whether it is a fact that about 
,8,000 tonnes eX Groundnut oil imported 
for diltribution by Tamil Nadu Govern-
ment lOme months ago, is 1 ying In Bombay 
port unutilised ; 

(b) whether it il alao a {act that this oil 
will become unfit for human COIIIump-
dOlI ifit i. kept unrefined for some more 
time; and 

(c) whether Government pmpooe to 
releaae this oil to millen and refineries in 
Southern States for refining and distribu-
tion. 

J'HE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA~ 
TlON (SHRI KRISHNA KUMAR GO-
YALl 

(al '7,300 tonnes of groundnut oil 
was imported for distributIon to the differ-
ent ltates, inc:tuding Tamil Nadu, after 
.... cuing their demand. The oil is in 
liTC' •• torage in Bombay. 

(b) No, Sir. 

(cl At present, considering the ruling 
prices of indigene s groundnut oil, State 
Governments, including Tamil Nadu 
Government, are not inclined to lift the 
stocks as originally intended by them. 
The mode of disposal yf the oil is under 
the consideration of the Government. 

C.B.I. Inquiry apinat Chai.1'IDlUl of 
Syndicate B ..... 

4974. SHRl VIJAY KUMAR MAL-
HOl'RA: 

SHRI R.L.P. VERMA : 
SHRIMATl SHANTl DEVI 

WiII the Minister of FINANCE be pleased 
to state : 

(al whether' as reported in the 'Blitz' 
weekly of 27th August, '977, a CBIinquiry 
is pending against Shri K.K. Pai, Chair-
man of Syndicate Bank for committing a 
large number of irregularities by making 
huge grants to Syndictae Agricultural 
Foundation which sp"nt large amount 
on the farm of Shei T.A. Pai, former Mi-
nister of Industry; 



135 DECIlMBER 23, 1977 Written Answe,.8 

(b) whether Shri K. K. Pai, Cbairmu, 
sanctioned loana to the tune of R .. ~ crorcs 
out of which Rs. 2 crores are unrecoverable 
and for this act he is under CBI probe ; 

(c) ifoo, the action taken p~ to be 
taken against the Chainnan ; and 

(d) if not, the reason" therefor ? 

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING. (SHRI 
H. M. PATEL): (al GovcmDlCllt arc 
aware of a CBI inquiry pcuding -aainJt 
Shri K. K. Pai, Chairman & ~ 
Director of the Syndicate Bank. The in-
quiry -aalnst him is regarding ccruin 
guarantcu issued by the Syndicate Bank 
on behalf of an advertising concern and DOt 
for making huge grants to the Syndicate 
Agriculture Foundation. 

(6) /Q (tI). Shri K. K. Pal, who is working 
as Chairman and Managing Director of 
the Syndicate Bank from February 28, 
1970, bas IIICIlctioned various advances in 
the discharge ofbis duties under the powen 
ycstcd in the Mana,linll Director by the 
Board of Dirccton. Government does not 
know which of these advances make up to 
Rs. 5 CI'Oml ref erred to in the question and 
unless the names of the bo""",",," arc 
made known. it is not JIO!Oible to indicate 
what portions of the loans ..... ctioned arc 
irrecoverable. CBIha. not undertaken 
any probe in the mater of loans sanctioned 
by the Chairman and Managing Director 
of the Syndicate Bank. However, on the 
ba.is of various allegations received by 
Government, R •• ~rve Bank havc under· 
taken a scrutiny of the allegations and 
based on their Ii ndingo Government will 
decide on the further coune of action in 
consultation with the Reserve Bank. 
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